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               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No.36520/2019

(Arising out of impugned final judgment and order dated  28-03-2019
in WP No. 8620/2018 09-07-2019 in MCA No. 649/2019 passed by the
High Court of Judicature at Bombay at Nagpur)

M/S. TATA STEEL BSL LTD.                           Petitioner(s)

                                VERSUS

VARSHA & ANR.                                      Respondent(s)

(FOR ADMISSION and I.R. and IA No.1389/2020-CONDONATION OF DELAY IN
FILING  and  IA  No.1391/2020-CONDONATION  OF  DELAY  IN  REFILING  /
CURING THE DEFECTS and IA No.1394/2020-PERMISSION TO FILE LENGTHY
LIST OF DATES)
 
Date : 20-01-2020 This petition was called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE NAVIN SINHA
         HON'BLE MR. JUSTICE KRISHNA MURARI

For Petitioner(s) Mr. Abhishek Manu Singhavi, Sr. Adv.
Mr. Jaideep Gupta, Sr. Adv.
Mr. Amit Kumar Mishra, Adv.
Mr. Shashank Gautam, Adv.
Mr. Shashank Manish, AOR
Mr. Arvind Thaplyal, Adv.
Mr. Smriti Shah, Adv.
Mr. Manik Aluwalia, Adv.
Ms. Twinkle Kataria, Adv.
Ms. Nidhi Sahay, Adv.

                   
For Respondent(s)                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice. 

Operation  of  the  impugned  judgment  and  further

proceedings in Suit No.153 of 2011 shall remain stayed.

(RASHMI DHYANI)                              (DIPTI KHURANA)
SENIOR PERSONAL ASSISTANT                        COURT MASTER (NSH)
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